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Title: Discussion on the motion for consideration of the Constitution (Scheduled Tribes) Order (Second Amendment) Bill,
2012 (Discussion concluded and Bills passed).

MR. DEPUTY-SPEAKER: Now, the House will take up Item No.103€"Hon. Minister.

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): Mr
Deputy-Speaker Sir, with your permission I beg to movex:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of Scheduled
Tribes in the States of Kerala and Chhattisgarh, be taken into consideration. "

Clause (25) of article 366 of the Constitution defines, "Scheduled Tribes" as such tribes or tribal communities or parts of or
groups within such tribes or tribal communities as are deemed under article 342 to be Scheduled Tribes for the purposes of this
Constitution.

16.02 hrs (Shri Satpal Maharaj in the Chair)

In view of the above constitutional provisions, the first list of Scheduled Tribes in Kerala was notified vide the
Scheduled Castes and Scheduled Tribes (Modification) Order, 1956. It was further amended through the Scheduled Castes
and Scheduled Tribes Orders (Amendment) Act, 1976. The 'Marati' community was excluded from the list of Scheduled
Tribes of Kerala vide the Scheduled Castes and Scheduled Tribes Orders (Amendment) Act, 2002.

The Communities of "Abujh Maria" and "Hill Korwa" identified as Particularly Vulnerable Tribal Groups have not been
enlisted in the list of Scheduled Tribes of the State of Chhattisgarh.

To fulfill the longstanding demand for the re-inclusion of 'Marati' community in the list of Scheduled Tribes in the State of
Kerala, it is proposed on the recommendation of the State of Kerala to amend Part VII of the Schedule to the Constitution
(Scheduled Tribes) Order, 1950 relating to Kerala and insert a new entry at SI. No.28 asa€"Marati'.

To fulfill the longstanding demand for granting Scheduled Tribes status to the Particularly Vulnerable Tribal Groups namely
the "Abujh Maria" and Hill Korwa" in the list of Scheduled Tribes in the State of Chhattisgarh, it is proposed on the
recommendation of the State of Chhattisgarh to amend the entry at SI. No.16 and 27 occurring under Part XX of the
Schedule to the Constitution (Scheduled Tribes) Order, 1950, relating to Chhattisgarh and insert a new entry "Abujh Maria"
after Asur at SI. No.16 and a new entry at SI. No.27 of "Hill Korwa" after Korwa.

The Bill seeks to achieve a long time demand for these respective communities from Kerala and Chhattisgarh. We would be
actually, by including these communities, addressing a genuine demand which has been pending for quite a long time now.
I think this will help these communities in the amelioration of their living conditions. The "Maratis", "Abujh Maria" and "Hill
Korwa" communities of these respective States certainly deserve this classification.a€| (Interruptions)

MR. CHAIRMAN : Please do not disturb.
SHRI V. KISHORE CHANDRA DEO: Therefore, I commend that this Bill be taken up by this august House.
MR. CHAIRMAN: Motion moved:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of Scheduled
Tribes in the States of Kerala and Chhattisgarh, be taken into consideration."
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PROF. SAUGATA RQOY (DUM DUM): Sir, I rise to support the Constitution (Scheduled Tribes) Order (Second Amendment)
Bill, 2012 brought forward by the dynamic Minister, Shri V. Kishore Chandra Deo.

Sir, we may not realise that this Bill has a very important constituent. What does the Bill say? It seeks to include in Kerala a
new entry, that is Marati of the Hosdurg and Kasargod Talukas of Kasargod District and in Chhattisgarh a new entry Abujh
Maria and a new entry Hill Korwa. I would request you to notice the historic significance of including Abujh Maria in this.

Abhuj Mari is a 60,000 kilometre area in the Bastar area of Chhattisgarh. Now you would be surprised that survey in India

started in the 19t century. But till today, no complete survey has been carried out in this Abhuj Mari area and Abhuj Mari is
the headquarters of the Maoists.

Now this has to be understood that the NDA Government created three new States, namely, Jharkhand, Chhattisgarh
and Uttarakhand. Two of these new small States have become headquarters of the Maoists. One has to understand the
significance of this that nobody has looked after the interest of real tribals. The tribals who inhabit Abhuj Mari, they are not
even included in the Scheduled Tribe areas. Both Jharkhand and Chhattisgarh are rich in minerals.

Now this is the point which I just want to say briefly because the Bill should be supported wholly. Please realise this.
These Maoists are led by Telugu people, disciples of Kondaiah Seetharamaiah who have all come from Telangana area.
They set up their base in Dandakaranya and they slowly spread to create a red corridor from Chhattisgarh in Madhya
Pradesh into Jharkhand and into West Bengal. They want to take the red corridor to Nepal and beyond Nepal. Now my view
about Maoists is quite clear. I am a democrat and Maoists believe in overthrowing the State by force of arms. The State
must take every step to finish the Maoists. I have no doubt because anybody who takes up arms to take away my
democratic right should be met by the State. Having said that, let me also say that Maoists are active in several States..
Senior former Member of this House, late Vidhya Charan Shukla, whom I knew very well, was killed by the Maoists along
with other leaders of Chhattisgarh Congress.

Now why have Maoists succeeded in Chhattisgarh and not succeeded in West Bengal. Two years back, West Bengal
has three districts called Jangalmahal...(Interruptions). Madhu Goud Yaskhibhai, they are from regional engineering college,
Warrangal and from that Hyderabad-Telangana region.

In West Bengal, the Maoists were very active up to 2011. The then State Government and the CPI(M) took help of
joint forces and they also set up their own Aarmads, i.e., armed people to counter them but they could not. Every day,
there were murders and attacks on police camps. After our Government came to power, in two years, we are able to give
rice at Rs.2 per kilogram to the tribals. All the tribal families are considered BPL. Around 10,000 tribal boys and girls have
been included in police and development has started. What is the result? We are able to isolate the Maoists from the
tribals. When Kiseniji, second-in-command after Ganapathi in the Maoists hierarchy was killed by the police, not even a dog
cried in West Bengal. In the Panchayat elections, Trinamool Congress swept the elections in these areas..

Now understand what is happening in Chhattisgarh. All these areas inhabited by tribals in Dandakaranya are rich in
minerals. In the surrounding Odisha — Malkangiri and Koraput -- who wants to do mining there? In Nyamgiri Vedanta
owned by Anil Agarwal wants to own bauxite mines there.
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Essar owned by the Ruias want land in Chhattisgarh for setting up of a steel plant. What does it cause? This causes
displacement of the tribals and this is where the Maoists are helping the tribals assuring them that if they came with them,
then they will not be displaced; otherwise these big industrialists will take over their lands. There is the Fifth Schedule in
the Constitution which says that nobody can own land in Tribal areas. Now, how can Vedanta or Essar or any industrial
group go and buy land there? We should not allow that in the name of industrialisation, mining with a view to increasing our
GDP. Tribal land should stay with the tribals. Now, the Supreme Court has given an order saying that the resources lying
underground in tribal land also belongs to the tribals. So, the only way is to find a way in which the tribals can have a share



in the mining that takes place on their lands, otherwise the Government should not allow any factory, any mining in the
tribal areas. We must isolate these tribals, from the Maoists, who have been deprived for a long time and create peace
which the Operation Green Hunt could not bring about. If we displace the tribals at the instigation of these big capitalists,
then the Maoists will get stronger and one day they will surround Delhi. Let us not go to that extent. The hon. Minister has
taken the right line by slowly trying to bring in the tribals into the mainstream and I have all support for his endeavour.

Sir, with these words I support the Bill.

SHRI P. KARUNAKARAN (KASARGOD): Sir, I am happy to participate in the Bill No. 139 of the 2013 — the Constitution
Special Order Second Amendment Bill, 2002.

Sir, I would also like to congratulate the hon. Minister Shri Kishore Chandra Deo Ji for bringing this Bill which the
Government had failed earlier. Many times it was listed but could not be finally passed. I have been trying to raise this
issue since 2009 onwards. There have been four Ministers who had been in charge of this Ministry and finally the present
Minister has taken the pains and also the initiative to bring this Bill.

Sir, there are two issues with regard to this Bill — one is with regard to the State of Kerala and the other is with regard to
Chhattisgarh . The Marati community of the Hosdurg and Kasargod taluks of Kasargod district had been enjoying the status
of the Scheduled Tribes for a very long time. From the year 1952 they have been enjoying this status. Without any proper
analysis and assessment they were deprived and denied of this status by an amendment by the Government in the year
2002.

Sir, I have gone through the proceedings of the House of the day on which this amendment was brought in. I found that
Shri T.Govindan who had then represented the Kasargod Parliamentary Constituency had opposed that move of the
Government. Since 1952 Hosdurg and Kasargod had been a part of the Karnataka State. The people of this community in
the State of Karnataka are still enjoying this benefit and status. So, this was a wrong decision taken by the Government at
that time. The issue was raised many times but since it was excluded once, it was not possible to include it once again, but
at the same time these poor people had been suffering since 2002 till this date. So, for about 13 years, the students
belonging to this community had been rejected scholarships, house loans and also other benefits. Who is responsible for
this? So, here when we speak about the welfare of the Scheduled Castes and the Scheduled Tribes, we should keep in mind
that for historical reasons they need protection and so the Constitution has made provisions to accord them certain
privileges and also facilities. But the main issue is whether even after 67 years of our Independence we have been able to
implement the provisions of the Constitution that guarantees them this protection and privilege in true spirit.

In the discussion on the other Bill relating to the Scheduled Castes, the hon. Minister had admitted that the
Government was still unaware of the names of many of the communities who need to be included in the list of the
Scheduled Castes or Scheduled Tribes. This is not the case after one year of our Independence but this is the scenario after
67 years of our Independence. Even after many years of our Independence we have failed to identify the communities who
have to be categorized and included in the list of the Scheduled Castes and Scheduled Tribes. Justice delayed is justice
denied. Here, it is the case of justice delayed because it was rejected in 2002. What was the reason for the rejection? Can
any authority or any Minister or any Government compensate the loss suffered by the students, farmers and others?

I would like to speak on the Bill itself As far as the tribes are concerned, there are some norms, what are the
characteristics of the tribe, the geographical isolation, educational backwardness, social backwardness, financial
backwardness, and also primitive nature of the tribe that is there, which should be taken into consideration. It is not true to
say that we are unable to characterise any community as Scheduled Caste or Scheduled Tribe. It is not the name alone but
also their living conditions, their backwardness, their educational status which are important. In many cases, the names
may vary. But in some States they are in Scheduled Caste list, in some other State they are in Scheduled Tribes list. But at
the same time it is not possible to characterise whether they are in Scheduled Caste or Scheduled Tribe . That is true in the



case of Odisha; West Bengal; that is true in the case of Kerala and in many other States.

So, I demand that the process should be streamlined with regard to the assessment of Scheduled Caste or Scheduled
Tribe, or other communities. It is possible for the Government to do that. It is true that the State Government has to take
the decision. With regard to the process, I know it is a Herculean task. I know it well because I have taken up this task
from 2004 onwards. The State Government has to take the decision. Then, the SC/ST Commission, the Registrar General of
India, and the Standing Committee come into the picture. Even if one of them raises a query, then it has to go to the State
again. I had gone to Karnataka to get the historical background of the Marati. Earlier, the Government said that it was not
possible to give the details. We wanted to give more details as to why they were excluded. It was not possible for the
State Government to give the details. As I was in Kasargod, which is near Karnataka, I went to Karnataka and Mangalore
and met many professors, who have done Ph.D in this subject. We have given those Reports to the Central Government.

I really congratulate the Minister because he has gone through all these files. I would like to inform the Government that
there are still a large number of communities whose cases have to be decided. I do not know whether they are rejected or
not rejected. But the Government has to take some steps. How can we say that we are unable to find out the reasons? No
Minister can say so.

Even though it is too late — nine years have passed — you have taken steps to include them. So, I would like to
congratulate the Minister with regard to this amendment that you have brought forward.

SHRI MOHAN JENA (JAJPUR): Mr. Chairman, Sir, thank you for giving me an opportunity to ventilate my views on the
Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2012. The objective of this present Bill is to include a few
synonyms of Kerala and Chhattisgarh in the list of Presidential Order. I, on behalf of my Party, the Biju Janata Dal, whole-
heartedly support the Bill.

On this occasion I would like to draw the attention of the House to a pertinent issue which is affecting tribals' solidarity. It
is @ matter of great regret that even after 66 years of Independence we have not finished the identification of different
'sub-caste' groups or synonyms of Scheduled Tribes and Scheduled Castes. So, even today they are not getting the
reservation facility which is available in the Constitution. These tribes, particularly the primitive tribes, are deprived of their
constitutional rights. On the other hand, due to external persuasion and influence of the fundamentalist forces, the religious
and cultural practices are being polluted very systematically. The tribals of India have a distinct identification. The tribals
are not Hindus. They are not Christians or Muslims. They are Animists. But, at the time of the census operation, in the
entry column of "religion", the word "Animist" is not reflected. The tribals are innocent. So, taking advantage of this, some
groups are influencing them, persuading them for conversion to other religions. Actually, this is not simply conversion.
Rather this is socio-religious and cultural genocide. So, the Union Government should devise ways and methods to
safeguard our tribal brothers and sisters from this cultural genocide.

In Odisha, there is a sizeable section of population within the tribals — Saar, Sar. They are landless people. They are poor
people. Educationally, they are extremely backward. Socially and culturally, they are identified as tribes but they are not in
the list. The Odisha Government recommended the names of Saar, Sar to be included in the list of tribes even half a decade
ago but the Central Government, the Social Justice Ministry, the Registrar General of India, all are silent on this issue. The
Saar, Sar people are running from pillar to post since the last ten years. They are organising huge rallies in front of the
State Assembly during every Session every year. The State Government of Odisha already resolved many times to accord
them tribal status. So, it is for the Union Government to take appropriate action. Therefore, on behalf of my Party, the BJD
and the tribal people of Odisha, I demand the inclusion of Saar, Sar community in the list of Scheduled Caste of Odisha.

There is another community called Mankidia which is also known as Mankirdia in the list. They are deprived of their
constitutional rights. They are nomadic, moving from one place to another. They have no shelter to live in, Even today, they
do not know how to cook. They do not know the utility of education. They do not avail of the health facilities from
Government hospitals. So, mere inclusion in the list does not bear fruit. Hence, the Government should devise ways and
means for the socio-economic development of a particular case.

Sir, with these words, I conclude. I support the Bill.



SHRI J.M. AARON RASHID (THENI): Sir, I rise to support this Bill. I would like to thank you very much for giving me an
opportunity to speak on this important Amendment Bill.

Sir, the tribal people should know what is the Forest Dwelling Rights Act. Our hon. Chairman of the UPA has caused to
bring forward this Act in the last Session of Parliament in which their rights have been guaranteed; they can live in the
forest area. By giving the IAY houses, the forest officers are bringing the tribal people to the plains from the hills. They are
living in the centre of the hills. These tribals have been living there for a long time. But the officers are now bringing them
to the plains uttering sweet words. It should be curtailed. They should be given ration cards. To get a ration card, they
have to run from pillar to post. No Village Administrative Officer, no Revenue Inspector and no Tahsildar give them respect.
To get the Scheduled Tribe Certificate, they have to go to the Collector. When they cannot reach the Tahsildar, how come
they go and reach the Collector? It is very difficult. This practice should go. The district team should go to the forest area,
call the tribals to the Village Panchayat meeting and give them the certificate.

In Tamil Nadu, the Narikoravas, Irulas, Malayans and the Malayala Gounders are hill tribes. These tribals are not included in
the tribal list. So, I would request the hon. Minister who is doing a yeoman job to include the Malayan, Malayala Gounder of
the Yelagiri and Javadhu hills, the Narikoravas in the list. The Narikoravas are wandering tribes. They do not stay in one
place. Whenever they approach the Tahsildar, they are demanding the ration card, electricity bill for proof. usrst & ofir & et
35 3| Usl & o Jorepr aisw sprRar 3 These people are demanding the ration cards and electricity bill. & @ai 31 seradifRict e
fgzmesy, The Narikoravas, Irulas, Malayan or Malayala Gounder, by whatever name they are called, they are all hill tribes. If
they ask, they should immediately be provided with ration card, electricity, IAY houses, etc. Forest officers are behaving
like Rajas and Maharajas.

These people are allowed to grow farm products; when they grow, officers go and chase them away; and officers take
away what they had grown. These forest dwellers may be having one acre or two acres; and they toil to grow in a span of
five or six months, if everything is grown, these forest officers take away. That should be curtailed.

For procuring rations, they are presently coming from top hills to the lower hills. Every week, the Government of India
should send a medical team and ensure that they are there for a day to provide medical treatment. In the same way,
providing ration too should be considered. Temporary ration shops should go there, stay there for a day in a week, and
provide them with ration. On the one hand, they are dying in hunger; on the other hand, forest officers are taking
advantage of forest dwellers. They don't even care as to what Forest Dwelling Rights Act; they have every right to stay
there. But their rights have been taken by the forest officials.

Article 25 gives every right to the State Government to bring legislations. Certain legislations are there but they are not
useful. Hence, a new legislation should be brought to ensure that forest dwellers live happily; they should not live in fear.
Their children are not going to school; they are illiterate. If the forest officials file a case against them; they don't have
money to go to court; what would they do? They are living in a very pathetic condition.

My request to the hon. Minister for Tribal Affairs is this. I hope he would definitely look into it so that there is no fear in the
psyche of the forest dwellers.

With these words, I support the Bill, and conclude.

*SHRI M. ANANDAN (VILLUPURAM): Hon. Chairman Sir, I thank you for giving me an opportunity to speak on the
Constitution (Scheduled Tribes) Order (Second Amendment) Bill. This is a Bill to modify the list of Scheduled Tribes in the
States of Kerala and Chhattisgarh. I welcome the amendments and I support the Bill. In Tamil Nadu, there is a long
pending demand from Badagas of Nilgiri District for inclusion in the list of Scheduled Tribes. In this regard, Hon. Chief
Minister of Tamil Nadu Dr. PuratchiththalaiviAmma has written to the Union Government on several occasions. I urge that
necessary action may be taken on this issue and the demand of Badagas of Nilgiri District of Tamil Nadu should be fulfilled.
As per the advice of Hon. Chief Minister of Tamil Nadu Dr. PuratchiththalaiviAmma, a delegation of MPs of ATADMK had
met the Union Minister concerned and urged him to fulfii the demand. Hon. Chief Minister of Tamil Nadu Dr
Puratchiththalaivi Amma had written a letter to the Hon. Prime Minister Dr. Manmohan Singh on 28.7.2011. In that letter
Hon. Chief Minister of Tamil Nadu had demanded for inclusion of Badagas of Nilgiris District in the list of Scheduled Tribes.
Also on 5 September 2003, Hon. Chief Minister of Tamil Nadu Dr. Puratchiththalaivi Amma wrote a letter to the then Union



Minister of Tribal Affairs in this regard.

I quote: "Hon. Chief Minister of Tamil Nadu wrote a letter to the Union Minister of Tribal Affairs on 5.9.2003 with a
detailed analysis of various attributes of Badaga community such as primitive tribes, a distinctive culture, shyness of
contact with the public at large, geographical isolation and social and economic backwardness to declare them as
Scheduled Tribes. In the census of 1931, the Badagas were classified as Tribes".

In the Censuses of 1817 and 1931 Badagas appeared in the list of Scheduled Tribes. But, thereafter they have been
removed from the list due to some reasons.

I request that immediate action may be taken to consider the request of Badaga community for inclusion in the list of
Scheduled Tribes.

The people of Tamil Nadu belonging to the Scheduled Castes and Tribes, when they come to Delhi, they do not get
any concessions meant for them. I request that they should be treated equally. India is one. People belong to different
States of the country. People belonging to the Scheduled Castes and Tribes wherever they go, they should be accorded the
concessions meant for Scheduled Castes and Scheduled Tribes. I urge that the Union Government should issue an Order in
this regard. As far as Tamil Nadu is concerned, Hon. Chief Minister of Tamil Nadu Dr. Puratchiththalaivi Amma is a saviour
who always protect the interests of the people belonging to Scheduled Castes and Tribes. Hon. Chief Minister of Tamil Nadu
puts forth demands in the interests of the people. Hon. Chief Minister of Tamil Nadu also wrote a letter to Hon. Prime
Minister for inclusion of Dalit Christians in the list of Scheduled Castes. This request should also be considered. I request
that both the demands should be fulfilled by the Union government. I thank you for giving me this opportunity.
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir, I thank you for giving me this opportunity to speak on the
Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2012. At the very outset, I congratulate and thank the
hon. Minister for bringing this Bill. He is very sensitive to the problems faced by the tribal community as he knows the real
problems of the tribal people. So, it is a pleasure to speak a few words on this Bill.

Sir, several hon. Members have already mentioned about the problems being faced by the tribal people. I am not going to
touch upon the problems of the tribal people of Kerala though this is confined to the issues faced by the tribal people in
Kerala and Chhattisgarh. But I would like to touch upon some points regarding Chhattisgarh as I have some attachment
towards Chhattisgarh.

Sir, Chhattisgarh occupies eighth place among the States having maximum tribal population in the country. The population



of Chhattisgarh is notable for the high proportion of Scheduled Tribes; of the total population of Chhattisgarh tribals
constitute about 31.76 per cent. In India, the Scheduled Castes and Scheduled Tribes' combined population is 23.6 per
cent, but in Chhattisgarh, combined together, it is 44.7 per cent.

Tribals are of the prominent categories of the backward classes and historically disadvantaged groups in India's society.
They have since centuries remained outside the mainstream of national life due to low rate of literacy, acute state of
poverty and whatever benefits are being provided by the States a very little goes to them. So, it is very scanty.

Sir, the Government of India in 1969 has identified 76 tribal groups as aboriginal tribals. So, in this regard, I am
mentioning six points. First, as per 2001 Census — if it is more than 2,83,00,000 and like that — the total population of
Scheduled Tribes is 66,00,000 which comes to 31.76 per cent of the population. This is Chhattisgarh. Second, according to
the list of Scheduled Castes and Scheduled Tribes released by the Government of India in 1950, revised in 1976, the total
number of Scheduled tribes in the undivided Madhya Pradesh was 42 and among them maximum tribes, 31, live in
Chhattisgarh. The number of primitive tribes in the divided Madhya Pradesh was six, even though six are also living in
Chhattisgarh. Among them two tribes have been left out and now we have included them, that is, Hill Korwa and

Abhujmaria. It is very good. As per the Indian Gazette Part II, dated 20t" February 2003, this was the figure.

Sir, nine districts of the State, that is, Surguja, Koriya, Bastar, Dantewada, Kanker, Bijapur, Narayanpur, Korba and
Jashpur have been declared as the completely tribal areas and nine districts of the States as partially tribal areas.

Sir, although the distribution of the tribes in the State is uneven, more than 70 per cent are there in Dantewada
district and 11.6 per cent are in Janjgir-Champa district. So, when we are talking about the Left Wing Extremists, they have
basically made their den in these areas, particularly, in Bastar and Dantewada areas. These are tribal based areas and
when we are talking about providing the benefits to the tribals, providing the food is not the only problem. They are getting
food. Not only that the tribals of West Bengal in jungle areas are getting food at Rs.2 per kg. Even in Chhattisgarh, in the
tribal areas they are also getting the food. I must thank this Government concerned. Their public distribution is
better....(Interruptions)

MR. CHAIRMAN : Kindly conclude.

SHRI PRABODH PANDA : But even then, serious poverty is there. What about roads? What about other inputs? What about
drinking water? What about schools? Our hon. Minister might be aware about the Sirkegudem Massacre in the Bijapur
District that happened. Even the people have no right to decide about some religious festivals ...(Interruptions) Now the
judicial probe has started.

MR. CHAIRMAN: Please conclude.

SHRI PRABODH PANDA : So my point is that that point should be dealt with so that they can easily feel that this State is
ours; this country is ours.

This is my last point but it is a very important one. In our Constitution, the 5t Schedule to the Constitution lays down
certain provisions about the scheduled areas as well as the scheduled tribes in States other than Assam, Meghalaya,
Tripura, Mizoram and ensuring admission of annual reports by the Governors to the President of India regarding the
administration of the scheduled areas or setting up of Tribal Advisory Councils.

What is the report of the Tribal Advisory Council with regard to Chhattisgarh, with regard to the Dantewada district,
with regard to the Bastar area, with regard to the nine districts of Chhattisgarh? It is quite unknown. So, this is the

problem. So, what is said about the 5t Schedule in the Constitution, it has not been properly applied and executed
particularly in this area. So there is a genuine demand. If there is Sixth Schedule in other areas, other tribal areas in Assam
or Tripura or in other areas, why that point cannot be considered in case of Chhattisgarh particularly the Bastar area and
Dantewada area? We should deal with them politically. Only providing 2 kilograms of food to them will solve their problem.
Yes, they are fighting for the State with arms and ammunition. But some political rights should be given to them.

Empowerment of the tribals is a must. If we think over in this matter; the 6t Schedule for that area, then to some extent
they will get the political power. So, we should ponder over that matter.

Another point is this. Please instruct the administration; don't think the tribal means the terrorist. Don't think the



tribals means they are Maoists. Don't think tribals means they are Left Wing terrorists. Don't think them identical.
MR. CHAIRMAN: Please conclude. Dr. Raghuvansh Prasad Singh.

SHRI PRABODH PANDA : My last but not least point is this. Most of the tribal people, particularly in the Bijapur area, the
Dantewada area, their name is not listed in the voter list. No enumeration is going on; no enrolment is going on. If you go
through the figure, in 2011 election result, only 25 per cent people turned out to the polling stations.

MR. CHAIRMAN: You have made your point.

SHRI PRABODH PANDA : The polling station is 5-7 kilometres far away from their residences. If we do not increase the
number of the polling stations, if we do not do enrolment of all the people, tribal people, how can you give political power
to them? Only by administrative measures, only by providing some food etc., the problem cannot be solved. The problem
would be solved to some extent if we provide some sort of political power, the Sixth Schedule, or properly implementing the
crux, the essence of the Fifth Schedule. Without that it cannot be solved.

So, in this regard, I support this Bill. It is a welcome step but the situation is such that by not only supporting some tribes,
some communities, the problem would be solved. With this, I conclude.
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SHRI AJAY KUMAR (JAMSHEDPUR): Thank you, Mr. Chairman, Sir. I would not speak for very long. I would just make a few
points to the attention of the hon. Minister.

I would make a request to the hon. Minister. seipet ot clisii B onfdrer 2ol 6t gga Fadec sl 2 {5 sat clell @1 onfirer
Dol Pl SRE 3 Al 3A PIsliI ol =il A28 3 SRIeIC of o= S

Sir, if you study the list of Civil Servants, Class-I officers in Jharkhand, you will find that the number of officers from
Jharkhand, who are on the Class-I posts in the Government of India, is very limited. If you start seeing across, I am quite
sure, it may affect Odisha, Chhattisgarh and other States also.

So, the representation even in the All India Services from poorer tribal States is becoming lesser and lesser. It is a
politically sensitive issue and also an important issue. Therefore, I would request the hon. Minister if the important tribal
leaders, important social tribal activities can form a Commission to see whether there is a skewed development model for
certain States, who are being neglected. If you look at the IAS and IPS Officers in my State, there are only two people right
now in the Civil Services List in Police and I think, only one in the IAS from Jharkhand. If you look at the total number of
people coming in from Orissa or Chhattisgarh or Jharkhand, it is very much limited.

The other important issue, on which I would like to make a request to the hon. Minister is this. Recently, the Supreme
Court gave a judgment on the ownership of materials under the ground, which should be with the farmers. a=iifes zamst *ee 3
65 e & smRmurT snfgardt et fazenfua gu &, despite protection under Chota Nagpur Tenancy Act and Schedule V. So, if the
hon. Minister can confirm and implement that the ownership of coal and iron ore also belongs to the people, i1 fopairer &t
shierzfom 2 st that will be a great protection for the tribal people.

SN v

There is another problem, which many tribals of the bordering States are facing. 3 d$f¥er 3¢ sriters ¥ 31U gsacT 3 Sa
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Respected Chairman, Sir, I am quite thankful to you for
giving me an opportunity to participate in the debate on the Constitution (Scheduled Tribes) Orders (Second Amendment)
Bill, 2012 brought by my esteemed colleague Shri V. Kishore Chandra Deo. I rise here to support the Bill and I heartily thank
Shri Kishore Chandra Deo for having brought this laudable Bill.
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AP 3I6l @l dsicls SHARICT SRR dol url 3 Aesia b delfsl oFaR 8 3 v @ forxdt srit off 5 Government of India will
consider the urgent need of granting Scheduled Tribes status to the Boro-Kachari people living in Karbi-Anglong
Autonomous Hills district and in the then North-Cachar Autonomous district, the present district of Dima Hasao.

In 1998 and in 2009 also, the State Government of Assam has recommended this very long pending issue to the
Government of India. But, I am extremely sorry to apprise you of the fact that nothing tangible has been done so far in this
regard. Today, nine years have already elapsed after the signing of that Second Bodo Accord. It is a matter of serious
concern and great regret.

Through you, Sir, I would like to urge upon the Government of India, particularly the present Union Minister of Tribal Affairs,
my friend, Shri V. Kishore Chandra Deo to take appropriate steps to help ensure the granting of ST status to the Boro-
Kachari people living in these two particular hills districts of Assam. wior uf¥en 3 2ga arct Ricor sft AS-waE & et &, we have
given the tribal status to them. What about the Bodo people, the same people who have been living in these two hilly
districts since times immemorial?

18.00hrs

In these two hill districts they have been deprived of the tribal status. This is very unfortunate. sab amer-amer & v
Afiferr @17 o # saen asar &) In 2002, the Government of India has revised the list of the Scheduled Castes and the
Scheduled Tribes throughout the whole country. I think around one hundred numbers of new tribes have been incorporated
in the list of the Scheduled Tribes. Unfortunately what happened to the reserved quota? Till today not a single additional
percentage has been added to the existing 7.5 per cent meant for the tribal people.
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MR. CHAIRMAN: The House has agreed for extension of time.

oft oIt TR FMARRIS © 786w, 3 2002 9 =i g3n? 3R 9 ufd orit SHferll o dsics ¢Issal &I e 9 solacrs fopen sk, cifdpor
3ol clloll & fore Sit f¥erdoret 3t dlel dGloll o, g ISl dd ol dGIRl|

Fsmafc AEIG & 31U S Jifera HifSme,

off Aot ForR FMafeRmd @ uscr 10 yferera er 9 grssat & fére; Today the total number of STs stands at 14. sw 14 snferil & fere
ugcl @I St 10 yfererT @ler &, 3AD DRUI 3MI6] 98 Sisic del 38l 8| AAr [Bogdrel 3 iofl Suferll @I dises grsesl @I dfotfbe frerolr
aIfEE, IoId! PR Soracls ol S 3liT 3AD ATe-A1 ASIYCS ¢Isd cllvll P fere Sl [s1derel P DIer &, 3ADI 3PR IGRI o8] SIIeel dl GoI bl
BICTA o= Bpft, 3orchl BIcTa arI Bk, AB agd sisfie s 3 sadb Amer-zmer A3 #isr 3 b the percentage meant for the tribal people
should be increased from the present 7.5 per cent to at least 12 per cent because the population of tribal people also has
increased the way the population of general people has increased. serz Storzet cisit 6t siErct a6 o 3 Al grsac cilel &I amardt oft
a6 o 8 This 7.5 per cent was fixed based on the population census of 1971. By now 42 years have elapsed. sof 42 Jrcit &
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g, as wga @a 3| That money should be enhanced to a great extent. So far as my observation is concerned, this year's total
national plan budget allocation stands at about 7 lakh crores of rupees. If the population of Scheduled Tribes in India stands
at 8 per cent, then the tribal people should have been given a minimum of Rs.57,000 crore. 3muds FHIciI DY BIall |
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MR. CHAIRMAN: Only the speech of Shri Prem Das Rai will go on record.

(Interruptions) €/ *

SHRI PREM DAS RAI (SIKKIM): Mr. Chairman, Sir, I thank you for giving me this opportunity to speak. I rise to support this

very important Bill which has been brought to this House. Listening to everybody, it is very clear that the House, with one
voice, is supporting this Bill. This is important because it is an ongoing process. The door for other communities to be
recognized as Scheduled Tribes is always open and I commend the Minister for bringing this Bill. This Bill is part of the
inclusive agenda, I believe, of the UPA Government, and the social justice and affirmative action programme. In view of
this, I would like to just place on record a few things for the information of this august House.

Sikkim, as we all know, became a part of India in 1975 through the 36t" Constitutional Amendment. Till then, Sikkim was a
tribal State and it was a State in which the people of Sikkim were considered as one and it has again been recognized
through an amendment to the Income Tax Act inserting Section 26AAA in 2008 when the Sikkimese people and the Sikkim
Subject Register became the source on which the entire population was given income tax relief. Now, this is very important
because under that kind of a scenario, all the people were not discriminated against; all the people were together and all
the communities were together. This is a very important point because our hon. Chief Minister, Shri Pawan Chamlin, has
written several letters to the Government of India and to Shrimati Sonia Gandhi, the Chairperson of UPA stating that we
have evidence through the Burman Commission Report, and the State Legislature has also passed in one voice a resolution,
that the entire State should be considered a tribal State. Now, this is also important from another point of view that in view

of the referendum of 1975, this is the only State which became the 26t State of India voluntarily under the then leadership
of Shrimati Indira Gandhi. At that time, if the leaders of Sikkim had agreed or negotiated properly, then there would not
have been this problem that today some communities are left out from the tribal status that is otherwise given.

I would like to inform this House that today, the process is a strenuous one and we have already made strides in respect of
the process of how it can be done and that certain communities can also be considered as, by this particular House or by
the Parliament, Scheduled Tribes.

So, with these words, I would like to say that it is important that the State, which is a very strategic State, be
considered and all the requests made by the State Government and made by the people in one voice be considered in this
House and taken into consideration in the future.

MR. CHAIRMAN: The last speaker is Shri Charles Dias.

SHRI CHARLES DIAS (NOMINATED): Respected Chairman, Sir, I am thankful to you for giving me this opportunity to speak
on this Bill. In our country, in this complex situation of social strata, the Scheduled Tribes (ST) is a separate set. They are
bound to follow a particular profession because of historic reasons, and are located in one place or the other. In this
situation, they have become disabled because of so many disabilities and they are becoming backward. The Government,
with due consideration, included one after the other, and now as my friends have pointed out here that a sizeable number
of ST are included in this. But the process is very long, as my colleagues have pointed out, and there are so many
communities that are facing disabilities. I request the Government that a study has to be conducted again.

The hon. Minister has pointed out that basically the States have to recommend a particular community to be included
in the list of STs. Now, Marati community has been recommended from Kasargod and Hosdurg Districts of Kerala. They
were facing disabilities, and basic amenities were denied to them. Similarly, there are two communities, namely, Abhuj
Maria and Hill Korwa from Chhattisgarh. My friends have just now pointed out that this long process has to be curtailed and
simplified. Otherwise, many are left out from the list of disabled communities. I request the Government to have a study on
this, and these disabled people have to be brought into the list of communities. With these words, I support this Bill. .



MR. CHAIRMAN: Now, the hon. Minister to reply.

SHRI V. KISHORE CHANDRA DEO : Thank you, Mr. Chairman, Sir. First of all, I would like to thank all the hon. Members
from all parts of the House who have participated in this discussion. It is heartening to hear 18 Members from different
Parties from all sides of the House to give different ideas, and to mention that all of them have mentioned their views
regarding the development of Tribals.

Sir, there are certain general questions, which have been raised by many Members who spoke earlier. So, firstly, I will deal
with these general aspects before I go on to what each Member had asked with respect to their States and other
communities.

Mr. Chairman, Sir, firstly, I would like to mention and I had mentioned this earlier also in the House that as far as the ST

lists are concerned, every State has its own list. So, in our federal scheme of things, it is the State Governments who have
to first send their recommendations and rightly so because sitting here in Delhi it is not possible for us to go into the details
of what exactly is happening in the remote and interior areas in different States. In fact, it is a difficult task for the State
Governments also. So, the first requirement is that the State Governments will have to send their recommendations to us
after which, of course, we follow a policy. We examine it, and send it to the Registrar General of India and after he clears
it, it goes to the National Commission of Scheduled Tribes, which exists now.

Then, ultimately, I take a call and bring it to this august House for approval by hon. Members.

Mr. Chairman, Sir, as many of my hon. friends have mentioned, it is a fact that there are many communities which are

scheduled in one State and which are not scheduled in the neighbouring States. There are many communities which are in
the Scheduled Tribes List in one State; in another State, they are in the Scheduled Castes List; in some other States, they
are scheduled in the Backward Classes List; and, maybe, in none of these Lists in some States. This is a fact, but
unfortunately for me, this decision lies with the State Governments. There is no way by which I can force a State
Government. If there is any representation, I can always send it to them; I can send it along with a Note with some sort of
a justification. When hon. Members write to me, I have done it. But ultimately, it has to come from the States.

Then, Sir, if I want to do everything together on an All India basis, I will have to wait for all recommendations to come from
different States, which is not practical. Then, it will be an endless wait and, probably, what we are able to do, at least,
once in a few years will become impossible. In a situation where you cannot have a kind of one list for the entire country
for which we have to wait for recommendations from all States which is impractical, hence the only solution is doing it in a
piece-meal as and when you get a particular recommendation.

Sir, the hon. Member who initiated the debate, Shri Sohan Potai, and many others had raised this issue, and I am only
repeating what I have said earlier in one of the discussions that we had in this House, that this is what the Constitution
says and I am afraid it will not be possible for me to ensure that only community is scheduled in all the States or, at least,
in some States which are neighbouring each other because that is not possible under the present scheme of things.

Then, another point that has been raised by the Member who has initiated this debate and by many others who spoke also;
they spoke about large-scale displacement of tribals from the land that they have been occupying for years. Yes, this is a
problem; it is a major problem; this is a problem which had brought in a lot of unrest — the problem which has led to the
eviction of a large number of people from different parts of the country, who have become homeless, who have been
deprived of their traditional sources of livelihood. It is with this in mind actually that during the regime of UPA-I, the Forest
Rights Act was enacted.

Sir, as one of my friends who participated in the debate had mentioned earlier, there are large parts of lands which have

remained un-surveyed till today. Prof. Saugata Roy said that in Abhujmad in Chhattisgarh about 60,000 square kilometres of
land still remains un-surveyed. This is the case with forest lands in many other States also. Therefore, the forest dwellers
and tribals who are living in these forest areas actually had no proof of their residence in that particular region, even if they
had been there for a few decades or, maybe, for centuries. They had no pattas; they had no electricity bills to show;
telephones, of course, were something which are totally unknown; and they did not have cellphones in those areas as a
result of which, once they were evicted or removed from these areas, there is nothing to show that they were part of it.



One hon. Member referred to the Land Acquisition Act of 1894. But even to get compensation or rehabilitation under that
Act, there was no proof that they had. There was no basis on which they could be rehabilitated or on which compensation
could be given to them. That is why the Forest Rights Act is of immense importance or of paramount importance to
Scheduled Tribes and to the forest dwellers who have been living in such areas. This was actually enacted to undo the
historical injustice which these people had suffered, not for decades, but maybe for centuries. This was actually enacted in

the year 2006 in this very House; on the 13t of December, 2006, it was passed. After that, the rules were framed and from
the year 2008, the implementation began.

Mr. Chairman, you will appreciate the fact that both forest and land are State subjects. It devolved upon all the State
Governments to implement this particular Act. This was in order to first establish their identity in these particular regions.
In about three or four years time, a lot of obstacles came in certain areas probably which needed some clarity and about
three or four years back, it was the National Advisory Council who had given some recommendations which were necessary
to ensure that this Act was effectively implemented.

Mr. Chairman, I went through these recommendations personally. Based on those recommendations, based on
representations which I had received from my colleagues from different parts of the country and based on my own
experience about a year ago in the July, 2012, we sent fresh guidelines to the State Governments and in the month of
September, I even amended some rules and placed on the Table of this very House on the last day of Monsoon session of
2012.

We have actually been holding workshops. We have sent officials from my Ministry and they are holding Regional
Conferences, basically to make the local people and the State Governments aware of the provisions of the Forest Rights
Act. I myself have been communicating and have been in regular contact with the Chief Ministers of States with the
concerned Ministers of Tribal Affairs, of the Forest Department to apprise them of the changes that have been made and to
ensure that these laws are implemented effectively. There has been a response from States and I think that the amended
rules and the new guidelines definitely have resulted in the larger number of claims that are being recognised. This Forest
Rights Act actually gave two kinds of claims — individual claims and also claims to community rights and to community
resources. There was a problem about community rights and community resources. I clarified that and after those
clarifications have been sent because most of the rejections actually came from the applications which were made for
community rights and for their resources. In fact with the new guidelines and rules, I have also clearly mentioned that
where there was a prima-facie case, based on the new rules and guidelines that were sent to the State Governments that
they should re-open cases which complied with new rules and guidelines and see that the pre-existing rights are recognised
and regularized. So, that process is on and hopefully, if the new land acquisition law is passed, I am sure the Tribals will
also get the benefit of this rather than falling back on the 1894 outmoded and antiquated law which we still follow. This is
as far as rights of Tribals are concerned.

Sir, a large number of Members have mentioned about the threat of mining in these areas. Sir, the threat of mining in these
areas also has been a cause of concern to us and also to the tribals especially who have been living in these areas. Sir, as
far as these forest areas are concerned, they are mineral rich areas. We require the minerals but at the same time as our
UPA Government has stood for inclusive growth, this process should also be covered under law, the people who are living
over-there, the most exploited sections of society, the most marginalized and the most deprived people who are actually
living in these areas. So, there are two kinds of areas as far as this mineral rich and forest areas are concerned. One is the
Schedule V areas where the people living in these areas enjoy constitutional protection and safeguards, others are the non-
Scheduled V areas. In the Scheduled V areas, the people who do not belong to Scheduled Tribes listed in that particular
state are prohibited from taking land on lease or buying land. This unfortunately has not been followed strictly by many
State Governments. I am not naming this State or that State. I am not accusing any particular State for doing this in
general. This has been flouted by signing a Memorandum of Understanding or giving lease to private corporate companies
who have no /ocus standiin my opinion in these regions.

After all, a company or a society registered in the name of tribals controlled and owned by tribals are the only ones
who can operate in these areas. Of course, some violations have taken place. Wherever they have been brought to my
notice, I have written to the Chief Ministers. I have had responses from them. I have also written to the Governors of these
scheduled States because the Constitution endows the Governors with some special powers. Some of our colleagues had
mentioned about this in the earlier discussion that we had on the Governors (Emoluments, Allowances and Privileges)
Amendment Bill. The Governors have some powers. There is the Tribal Advisory Council which is there. But irrespective of



the Tribal Advisory Council, the Governors also have some powers which they can invoke in cases where peace or
tranquillity and governance is disturbed due to reasons arising out of land or money-lending. I do not think there is anybody
who says that mining has nothing to do with the land. So, whenever such cases arise and there is unrest and there is no
good governance, it is in such situations that the Constitution has envisaged these powers vis-A -vis Governors. But
unfortunately I think, these are the areas where there is no governance at all. In such areas, I have been writing to
Governors. I have been communicating to them, requesting them to invoke the powers to see that the constitutional
guarantees which have been endowed upon the tribals by the founding fathers are not violated. Therefore, these are
questions which have been raised by hon. colleagues of different parts of the House. I thought, I would deal with these
problems first.

Many hon. Members have raised the question about the diversion of funds which are meant for the Tribal Sub-Plan. As far
as the Tribal Sub-Plan is concerned, the Planning Commission of India decides what is to be given to each State depending
upon the population and geographical area which is occupied by the Scheduled Tribe community. This fund actually goes
from the Consolidated Fund of India directly to the Consolidated Funds of the State. This is an area where my Ministry has
no role to play because this comes within the domain of the State Governments. Recently, the State Government of Andhra
Pradesh enacted a law to ensure that this diversion does not take place as far as funds are concerned. In many cases, the
funds meant for Tribal Sub-Plan areas are diverted by the respective State Governments irrespective of which party is
governing. I am not accusing one party or the other. This is a trend which has to be stopped. I think, this trend has to be
reversed and one must ensure that these funds are used for the purpose for which they are being earmarked either by the
Planning Commission or the Government.

As far as the Ministry of Tribal Affairs is concerned, it is only critical areas or gaps which we are required to fill in for. So,
funds under Article 275(1) come to my Ministry. There is a quota for every State. We release the funds based on the
recommendations that come from the State Governments. All that I insist for is the utilization certificate and for certain
guidelines or norms that have been set by us. These funds are given for educational purposes. They are given for
communication facilities. They are given for health purposes. This is, apart from the funds, that the line Ministries has to
give to the TSP areas according to the directions of the Planning Commission which were issued actually in the year 1974.
That is something which goes directly to the States from the line Ministries. As one of my colleagues, Dr. Raghuvansh
Prasad Singh ji has said about it, there was no Tribal Affairs Ministry till about a decade ago. This was all a part of the
Home Ministry. Then it came under the Ministry of Social Justice and Empowerment . This Ministry was formed at the turn
of the century. So, it is about ten to 12 years old. From then, the funds that the line Ministries were supposed to send,
whether the Agriculture Ministry or the HRD Ministry or the Health Ministry, they have been going directly from those line
Ministries to the States. In fact, I have taken it up with these Ministries and I am trying to ensure and introduce some kind
of a mechanism where the Tribal Affairs Ministry can have a say or can monitor or at least know where these funds are

going.

That is because demands relating to tribal areas actually come to my Ministry. So, this is a process which I have
initiated and I hope that very soon I will put in place a system by which funds from those line Ministries are also regulated
and monitored. I am saying this because many of the hon. Members may not be aware of the fact that the annual budget
allocation for my Ministry, for the Tribal Affairs Ministry, for the entire country is about Rs.4100 crore. Now the percentage
that is allocated from the HRD Ministry for educational purposes in the TSP areas is Rs.5000 crore. So, only from one HRD
Ministry, a line Ministry, more than Rs.1000 crore goes which is supposed to be spent for education in these areas.
Likewise the Agriculture Ministry, the Health Ministry were required to spend. This was done during Late Mrs. Indira
Gandhi's time. There was no Tribal Affairs Ministry then. But till today that same system continues. I am trying to get that
into some kind of a structure in @ manner that it will actually go to the Tribal Sub Plan areas.

Hon. Members have several questions about their own States and certain other communities probably which they feel that
deserve to be Scheduled. As I mentioned at the very outset, there is a particular process for this and I have to follow that
process.

As far as Chattisgarh is concerned two communities were mentioned. One is about the Sohra and the other, Pathari
community. Both these communities were actually not accepted by the Registrar General of India. Earlier on when the RGI
rejected a particular proposal twice, the file was closed. But since several colleagues, hon. Members, State Governments
have been writing to me, even if they have been rejected twice or thrice, when certain recommendations like this come and
if I also feel that they are genuine, I have stopped that practice of closing those files and actually now I have been sending
them back to the State Government asking them for clarifications, for justifications based on the grounds on which the RGI



has rejected them.

As far as the Sohra and the Pathari are concerned, both have been sent to the Government of Chhattisgarh for their
clarifications for the justification. As soon as we receive that justification I will again refer it to the RGI. That is because
until it comes from there and goes to the NCST my hands are tied. Hon. Members will appreciate that.

Hon. Member Chauhan had referred not only to scheduling process but he had mentioned about some problems with
teaching staff. These are matters of the State Government but if there are any problems and hon. Members bring it to my
notice, I will surely take it up with the State Government and write to them asking them to correct those aberrations or
problems if any. So, if there is any problem, please do write to me and I will get back to you.

Hon. Member Shailendra Kumar wanted to know about the Kohl community. As far as the Kohl community is concerned,
they want to be made Scheduled Tribes, they are already in the list of Scheduled Castes. There are certain criteria that
they have to satisfy to become a Scheduled Tribe. Kohl community case had been sent to the RGI. RGI had rejected it.
However, since this was raised earlier in this House by certain Members, I have sent it back to the Government of Uttar
Pradesh and I have had no response from them. We have not heard anything about it so far. So, if and when that response
comes giving fresh reasons as to why they should be included, I will certainly see that further action is taken.

Shri Dara Singh Chauhan had also mentioned about the rights of tribals. I have already mentioned about that. The hon.
Member wanted me to take strong action against defaulting officers. These officers are of the State Government. They are
the implementing authorities. So, if there is any problem being created by any officer, please let me know and I will write to
the State Government. But it would be difficult for me to take action against a defaulting officer of the State Government.

&€ | (carauren)

oft err Riz dierer (akRil): smu SRaw 5 Yo w=il 2l 361 ) Sil ¢Isd WSS DRIGH I, 3PR A AXDR 33 TIF] olal B2 uI 28 & Al AGICRI Dot
AT BST DG 301 T 3)... (AT )

SHRI V. KISHORE CHANDRA DEO: Hon. Member will appreciate the fact that if I make it time-bound, the State
Government which does not fulfill its responsibility within that time, after that, due to the fault of the bureaucrats of the
State Government, the people who have not got, would be denied. So, I cannot close it in a time-frame. That is why, I kept
it open. These are problems which have been there for decades and hundreds of years. ...(Interruptions) It will take time.
But I would only like to inform the hon. Members that the response from all the State Governments has been good; I have
not got the negative response so far. They have been quite positive in their approach. I must take this august House into
confidence; I am not casting aspersions on anybody. But the resistance has been coming from the Forest Departments of
many States. I think, even the State Governments are having a lot of problems in getting over those pressures. But they are
overcoming them.

Recently, the Cabinet has actually cleared a proposal to give minimum support price for minor forest produce — non-timber
forest produce. I said, 'non-timber forest produce' because the Forest Rights Act recognizes bamboo, tendu leaves and
betel leaves also as minor forest produce. So, I do not call it minor forest produce any more; it is non-timber forest
produce. But this was in the domain of the State Governments. So, we had to put all the States on board; it took us time;
we had series of negotiations with the officers from the State Governments; I spoke to the Chief Ministers; I spoke to the
Ministers of the States; and finally, we have put on place a system where TRIFED, an organization which is within this
Ministry, will be the coordinating authority with the agencies of the States. We will actually bear the loss, which the State
Governments would be undergoing, if at all there is any such loss, so that the price fixation committee will decide on what
prices the tribals will get. ...(Interruptions) I am going in the order in which the hon. Members spoke.

oft 9iciog PR : 31U 3l S IR S 38 8, TG of B2 ATGIGHRI AGKA of MR Sl Yl ST 3, IADT IR SIfg ... (et

off dl.f>elz dog ga : I Aeht a1 @1 3= gam; I will give replies to everyone; this is the subject in which all the hon. Members
are interested in and participated. Prof. Saugata Roy has raised the question about the mineral rich resources in the
Scheduled Tribe areas. The Member from Jharkhand also raised this and cited the Supreme Court judgment.

Mr. Chairman, Sir, I think, the Members may not be aware that the Supreme Court had, about a month ago, in a judgment

stated that all mineral resources will belong to the person who owns the land. Earlier, it was presumed that everything
under the soil belonged to the State. But it had clarified that and it had given the judgment. I am studying it; in the wake of
that judgment, it will be a different kind of a situation as far as the tribals are concerned. ...(Interruptions)



MR. CHAIRMAN: Nothing will go on record, except that of the hon. Minister.
(Interruptions) €]

SHRI V. KISHORE CHANDRA DEO: Shri Mohan Jena had raised about certain communities from Odisha. As far as those
communities are concerned, we have written to the Odisha Government. The Odisha Government has not yet sent back the
replies. As far as we get back the replies, we will go forward with it. ...(Interruptions) 1 know it is a genuine case; it has
been rejected; it has been rejected many times; but yet, I have not closed the case. I have sent it to the State
Government. It is up to the State Government to give the justification, based on the objections raised by the RGI. The
moment it comes, I will again forward it.

As far as Tamil Nadu is concerned, I would like to inform my colleague-hon. Members from Tamil Nadu. that narikuravar
has been cleared by the RGI and by the NCST. It is in the process; and as soon as it is ready, I will be bringing narikuravar
to include in the List, before this House. As far as Badagas are concerned, they have been rejected more than twice.

Hon. Member from Kashmir had asked about Pahari community. Shri Lal Singh had asked about Ko/i and Sippi communities.
All these three communities are pending with the State Government. &€} (Interruptions)

MR. CHAIRMAN: Let the Minister answer.
...(Interruptions)
ITfel ABIGA + 31U Io SISy cret Ris Sft, 3mu off 36 Sy,

&€ (saamer)

SHRI V. KISHORE CHANDRA DEO: From the records that have been given by my Ministry these three communities were
recommended and rejected earlier. I have again sent it to the State Governments. The State Governments have not yet
sent their justification....(Interruptions)

MR. CHAIRMAN: Nothing, except the hon. Minister's speech, will go on record.
(Interruptions) &€+

SHRI V. KISHORE CHANDRA DEO: Hon. Members, I would like to humbly submit to this august House that whoever gives
an assurance, you cannot jump the procedures.

PROF. SAUGATA ROY : But the procedure should not take 20 years.
Fermufer sAglG & onfyas Sft, 3mu do SIS,
SHRI V. KISHORE CHANDRA DEO: I cannot help if the State Government takes 25 years. I cannot force them.

Shri PD. Rai had raised about some communities in Sikkim. There were 11 communities which were recommended. I think,
in May 2012 we had referred it to the RGI. As soon as we will get a reply from them, we will proceed further with that
issue...(Interruptions)

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : What about Bodoland?...(Interruptions)
MR. CHAIRMAN: Please sit down. Do not disturb.
SHRI V. KISHORE CHANDRA DEO: The issue of Bodoland is not in my domain. That is a different issue. ...(Interruptions)

F9ufer #ABIGA & 31U AG SIS



SHRI V. KISHORE CHANDRA DEO: I have taken note of what other Members have suggested. I will look into those matters
and will write back. With these words, Mr. Chairman, I commend this Bill for consideration.

MR. CHAIRMAN: The question is:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of Scheduled
Tribes in the States of Kerala and Chhattisgarh, be taken into consideration."

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause-by-clause consideration of the Bill.
Shri Nishikant Dubey, are you moving your amendment?

Clause 2 Amendment of Part VII and Part XX of

Constitution(Scheduled Tribes)Order,1950

off forfdrmia g (sNgsT): Asmmufer Adlca, i} Sft of Rrefl At @dl, 1 PA WA 31erwr &, A Aicft Sit o uar §) 26 oraser, 1948 o
Pixcice REAct of diol Suferll P fore forx o5 A diswcs grse &t fore 3 & --¥RaR, WA, acar 3R gcare s af 1950 3 dswes
¢rss Bl fore eI dlot eell, 3 W A dieil snferll vaetacts at orfl) ...(cuame) & aga ond 3 s 2l §) dior sufer off, St 26 sraraR
1948 @1 wizdice sRiFdc of 531 331 9 et aret 3 Ul fpen sz 26 sraraz, 1948 siiz 26 Serast 1950 & dfia 3 o1 wardt ordl wofl) uep
3ol & sreredl A A dlor SuferRI vaRIacrs 3t oRfl| 33 I TP el IRAR 3T JIsAcs ¢Iss Dl fee 3 3 orft XK, acar ik acdra, A ot
Sl sufern 3, I fper ulferfer 3 waca &8, aid} Sft suw! uar 8 b v $oft &6 sierdl $ drRur 63 et A J cllel 9K B 3| AP e 3ot
3IeToll Slot3el DI Tl &) MU a8 3CsI DA D2 38 3| MU 3ol Soll Alsd 8, QRIS IAH ARG, Fee, JdsAcs cIseA a9l DI DS
TIol eI, dl 3iiz 50 JA1eT oo SRk vorw=il drrdler, dsH Aforn el ot dor wierctt forar 3| Iordb cileil of oft forear 8 3 3m3c 3w &t I srI
2 fop 5ol o1 iftifearat ol Blofl anfde ... (=raeer)

Fafer #ASIGA & 311U ey I aiferg

3€| (caerron)

off forforpinT ga = I Jicft St 3 amEYE & fob amu 3A sPisdc oI s A9 I VRl Hifdie, =i IADI DA JewT &) St Didce RwAch of 26
oraFeR, 1948 oI ifderrel 191 of urt fopen, a8 26 Sorast, 1950 ot om] Blol 31 B oRI| a8 $RAcit DI slerdl A Tel &) AU A IR DifsTe
TRIfP Sl 29l o6 of Dal b 5 Bl [HBIRE] DT DIS et ofdl &, Bl AT I Ul ofdl 3 RGNS Sl JASUCS CISTA HJIeRI 3IeTal 8l SR,
IS 56 DHI9IGT 3ICTT Bl SR, Al ARSH3IS DI f¥bdSorel U =l Tiol A 53 A8 DI Dol cidl| IR A6 Daoll & b MU ST AR TASA
5 o B 3pisdc RPN dsft 3 spisdic aIftl cion TRIfs 3T FaTeN YseT 3IcTT &, ol dlsil A 3IeToT 3| ... RAdEaT)

AFufel #ABIGA  3MUoL 3[Uoil AT DF St &) 3K MU PISIHAC A D2 3§ & Al AIftA o 38 8) 9ft forfdrepiet gd & 3 3a o2 a1 g
3 y2aa o B

oo 1, ufRp 12 & v, foweifeiRaa sitst s, --

'(iii)) yRiRe 8 ¥ wwir, BreoteRan sir:zenfia Rver s,
"8, gz

8. gsai-geara” |

(iv) yfafte 15 & varre, forarferfaa sia:enfia fapar sme,--
"15. gcara” |

(v) yfafde 17 & urq, foworfer¥aa sia:zenfia fpen sire,--
"17®. ore" |

(Vi) yRie 22 3 v, RrolRiRad sid-zenfid Rver sme,—
"22®. T,

(vii) yRiRe 37 & i, RrolRiRad sid-zenfid Rver sme,--
"37®. afEmR") (3)



MR. CHAIRMAN: I shall now put amendment No.3, moved by Shri Nishikant Dubey to the vote of the House.

The amendment was negatived.

MR. CHAIRMAN : The question is:
"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clause 1 Short Title
Amendment made:
Page 1, lines 2 and 3, for"(Second Amendment) Act, 2012",
substitute "(Amendment) Act, 2013". (2)

(Shri Kishore Chandra Deo)
MR. CHAIRMAN: The question is:
"That clause 1, as amended, stand part of the Bill."
The motion was adopted.
Clause 1, as amended, was added to the Bill.
Enacting Formula
Amendment made:
Page 1, line 1, for "Sixty-third", substitute "Sixty-fourth". (1)

(Shri Kishore Chandra Deo)

MR. CHAIRMAN: The question is:

"That the Enacting Formula, as amended, stand part of the Bill."



The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

SHRI KISHORE CHANDRA DEO: I beg to move:
"That the Bill, as amended, be passed.”

MR. CHAIRMAN: The question is:

"That the Bill, as amended, be passed."

The motion was adopted.

AN AHGA = 3 GADICT feRIl ST &
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